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New Delhi, this the 7th day of August, 2002
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HON’BLE SMT. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J)
HON’BLE SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER
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HON'BLE SMT. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J):

We have heard i the learned counssel for ths

Z. Leagrned counsat Tor the petitionsr submits
that he coss not press CF 185/2003,  Accordingly, CF
1G5/20G2 = dismizEsed as not pressed, Ngtifz izzusd
o the alleged contemnor/respondent i discharged.
File D& consigned Lo thne vacord room.

(R.K. UPADHYAYA) (SMT. LAKSHMI SWAMINATHAN)
MEMBER (A) VICE CHAIRMAN (J)



